209 B.O.H.
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAM-
AlIAH) : With your permission, Sir, I
rise to announce that Government Bus-
iness in this House during the week
commencing 4th May, 1970, will consist
of :—

(1) Furuher consideration and pass-
ing of : The Finance Bill, 1970.
The Petrolenm  (Amendment)
Bill, 1969,

(2) Consideration and passing of :
The Contingency Fund of India
(Amendment) Bill. 1969,

The Merchant Shipping (Amend-
ment) Bill. 1969. as passed by
Rajya Sabha. .
The
1969.

(3) Discussion on the Report of the
Study Team on Prohibition on a
motion to be moved by Shri
Prakash Vir Shastri at 5 p.m. on
Thursday. the 7th May, 1970.
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SHRIS. M. BANERJEE (Kaopur) : T am
sare, Sir, you remember that the Home
Minister gave a solemn promise to this
House that the Bill on abolition of the
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Privy Purses will be introduced in the

budget session. But, Sir, thereis no time
now,

I want to know from the hon. Minister
whether the Government has any intention
bring forward this Bill. If so when? My
second roint is this that in the other
Hruse, the hon. Prime Minister announced
that she would include a labour representa-
t'v- in the Pay Commission. Unfortunately,
no'hirg has been announced in this
House.

Iwould request through you that she
may announce that a labour representative
would be included in the Pav Commission.
My other point is this. 1 would request
youto kindly ask the Prime Minister or
the Minister of External Affairs to make
a s'atement to-day on the naked invasion
of *h: Amesrican imperialists on Combo-
dia that has been made.

SHRI PILOO MODY (Godhra) : Also,
we must have a discussion on the Chinese
invasion of Combodia?

MR. SPEAKER : There is a Calling
At'enti n Motion. That has been allowed
on Monday.

At AR STET (&ETAC): Weme
wgrz i, & 21, A AT £ o0 quiq Jay
ofi 7 ST H9F ATAN J i wnzAr
giogfatgag & fs *7 w1 sq ¥
a7 i feq, MT AR @ wiwm & fay
g fr o for & a9m 7 mgwr
wre gfrar f&F 7 9937 w4l 995 %
FATAET GHEN WEHT WL T E | GaTEr
far & aa 35 wradt A4v 0§ qMEw
ff 997 WAl ®T ¥ 3T AT F1 A5F77
mwzmAr fam

gafraw § vz wizat g fr fawiw
faamr A §1T w5 see w2w faya AT
g1 #T w7y agt #7 Fiara Taze o w3
%7 gears I F7 fear mat & a1 § wom
T S & AT AMgat ¢ oTw @A w
Fgw A1 T fF faae ofmdt w6
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IFEET ¥ A AFT TAH g AFTAT 3
REl 9T § ITH! FAWE ARAT
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I g1 gATT wifeai axATE TE 0
AT ag qza wrwaw g % @@l W
frafest & oo dowrd age &1 f®
TH dFX phfad &1 gw #9 AE
& 7 Aty g7 § aET AT @A
agm g arfe g5 oz o T wAH AW
# foro qw fgar s

SHRI S. K. TAPURIAH (Pali) : Therc
are more important subjects pending before
Parliament concerning a larger number of
people, than a few princes, like discussion
on the Fourth Plan. Also what is the fate of
the Resolution given notice of under rule
193 for a discussion on the growing Naxa-
lite activities all over the country, specially
Bengal and the paralysis of the administra-
tion in that State where the Government is
not even on talking terms with  the Chief
Adviser and where he is rebuking senior
advisers in public, resulting in complete
demoralisation in Writers Building with
no papers moving and no administrator
listening to him.

SHRI SHRI CHAND GOYAL {Chandi-
garh) : Itis practically over two months
that we are having the budget session. In
the beginning, it was decided that all
motions, either no-day-yet named or others
under rule 193, would be taken up as soon
as the financial business was over. Now
thatit will be over by about the 6th, it is
absolutely necessary that some of these
motions must be taken up.

Then there are importam reports, like
the report of the Public Service Commi-
ssion, report dealing with the industrial
policy of Government and so on. These
have not been discussed for a considerable
time for lack of time. These should also
figure in the agenda so that we can take
them up.

SHRIMATI SUCHETA KRIPALANI
(Gonda) : 1 would emphasisc  that we
would very much like a discussion on
Naxalite activities all over the country,
Also when are Government  proposing to
bring the Bills for the abolition of the
Upper Houses in Bihar and U. P.?
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SHRI R. K. AMIN (Dhandhuka) : The
Report of tne Licensing Policy Inquiry
Committee—Dutt Committee Report—has
been published, but Parliament has not
had an opportunity to discuss it. Without
taking Parliament into confidence, the
policy is being pursued by the Govern-
ment, It is high time that the Report is
discussed, the views of Parliament obtained
and then the policy implemented.

13 brs.

SHRI M. L. SONDHI (New Delhi) : It
has been the practicein connection with
the foreign policy of this country to wel-
come any initiative by Asian countries. On
the question of Combodia, this Govern-
ment is not availing itself of the helpful
advice of our Asian neighbours but is sub-
jecting itself to great  power pressure.
Combodia is bleeding to death. The Prime
Minister is sitling pretty here without lifi-
ing a little fioger to welcome the initiative
that Mr. Adam Malik has taken, Pralia-
ment should be taken into confidence,
They are departing from the established
policy, which Parliament has approved of,
always backing Asian initiative. This
Government must be charged with betra-
val of this policy.

st qaw oo mwb (26r) ;i s
AT T A FT AWET FAT § F wATT
F A A E A ¥ faare g afen o
FE AT & T F G947 fawd G
ar= & oar feafe woft o1 @ & | T
HAFL AT & AT H A @1 g9 fAg
AFTA & AR A F A A Ay o
39 g7 famT gmr wnfegd

SHRI RAGHU RAMAIAH : With
regard to the Privy Purses Bill, as  Shri
Banerjee has said, the Home Minister has
already made a statement. I have nothing
to add to ‘t. The statement is pucca. hon,
Members wanted discussio of various
important matters. Actually, the business
provided here for next week excludes the
time given to the Finance Bill. We will
take about seven hours for the Finance Bill,
Therefore, discussion of my other matter
can only be considered in the week there-
after. There are so many important matt-
ers, as hon. Members pointed out there is
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the Report of the Scheduled Castes and
Scheduled Tribes, the Draft Fourth Plan,
discussion on industrial policy and so on.
All this will be considered according to the
time available.

sl TRYA® @A T F( AT gEa
¥ 9@ 9T TRADT AT E I T A€
fa=re g anfga

MR.SPEAKER : I will get them discused
in the Business Advisory Committee, and
we will find out time.

=it farr ATevgor (@t )ag aga g e
FATHT qor T g 1 4. d A faee ®
TEwA ore g T § Sifew ¥ wEr-
fama %7 1 39% T ¥ 7 fas 72 &
T | 91w fafamy FT @@ EfF =
T FT AT T |

MR. SPEAKER : In future when such
reports are presented, it is much better
that Members give their views tu their
party leaders who can speak, so that no re-
gular debate is allowed.

THE MINISTER OF LAW (SHRI
GOVINDA MENON) : With reference to
the Upper House in Bihar, one or iwo days
back a communication was received from
the Government of Bihar, and the matter is
being processed. So faras U. P. is con-
cerned, we have read it only in the
newspapers.

13.05 hs.

The Lok Subha adjourmed for Lunch till
Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
at four minutes past Fourieen of the Clock

[MR. DEPUTY-SPEAKER in the Chair.)

MATTER UNDER RULE 377
FinaNCE BiLr, 1970

MR. DEPUTY-SPEAKER : Before we
take up the next item on the agenda,
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namely, the Finance Bill, 1 have toinform
the House that I have received a letter from
Mr. Dandeker who wants to raise certain
points under rule 377 relating to this Bill.
Mr. Dandeker.

SHRI N. DANDEKER (Jamnagar) : I
am raising this point under rule 377 rather
than as a point of order, though 1am
told that it could be done ecither way. I
do not raise a point of order because I
hate to interrupt any Minister when he
speaks. Rule 377 is a simple rule
where by :

“*A member who wishes to bring to
the notice of the House any matter
which is not a point of order shall give
notice to the Secretary in writing stating
briefly the point which he wishes to raise
in the House together with reasons for
wishing to raise it, and he shall be peri-
mited to raisc it only after the Speaker
has given his consent and at such time
and date as the Speaker may fix™.

You, Sir, have been kind enough to
allow me to make my points, and I will try
to be as brief as possible. The substance of
the pointthat I am making—I may as
well put the cart before the horse is this:
that this is a money Bill, and that a
money Bill,-1 will presently read the
reference in the Constitution to money
Bills,-must be strictly confined to matters
relating to mooey, raising of money, and
taxes and so on plus only such matters as
may be striclly consequential thereto. Sir,
my submission is that this Fipance Bill
proposes a whole range of substantive
amendments to the Inocome-tax Act,
Wealth-tax Act, Gifi-tax Act and the
Companies’ Profit Surtax ‘Act, all of
which ought not to be here but cught to be
the subject matter of a separate Bill, I
will presently elaborate on that point
further.

Now, I would like to take up this
matter logically from where it begins,
namely, article 110 (1) of the Consti-
tution of India which defines Money
Bills thus:



